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Learned counsel Mr G.N.

the applicant and Mr B.C.
learned "Addl. Cc.G.S.C. for

respondents.

: the learned counsel
Permission
4(5)(a)

fribunal

prayed tor under

. (Procedure) Rules, 1987

granted.

Heard Mr G.N. Das.

application is admitted.

orders on .5.00.

Member

Das for
Pathak,

Perused the application and heard

tor the parties.

of the Central Administrative

Issue notice
to the respondents by registered post.

List for written statement and further
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| .~ Order of the Tribunal

f.ﬁotes' of the Regmstry -'

29.9.2000¢

- Date |

Present : Hon'ble Mr. Justice D.N,
‘ Chowdhury, Vice-Chairman

t%fé_hés been stated at the
bar that this case is squarely covered
by the judgment and order passed’this}
Tribunal in O,A., 245/95 disposed of on

| 14,796, 0,A.89/96 disposed of on
17,798 ete.

The applicants, who are 64 in
ndmber, moved this Tribunal by this
A

'épplication.PraVing,for a direction

to the respondents to allow them

Ration Allowance as admissible. The

| applicants are all non-executive
1 personnel of A.R,C. Doomdooma under
- the administrative control of Deputy

iDirfector,“Ayiation Research Centre,

Doomdooma, the Respondent No,4, The

 applicants joined the Doomdooma A.R.C.
on ‘transfer from other places. The
applicants have a common grievance and

interest and, therefore, leave sought

fof by the applicant for allowing

them to file a single application in
 terms of Rule 4(5)(a) of the Gentral

 Administrative Tribunal (Procedure)

Rules, 1987 is allowed.

As per the notification, Ration

lAllowance is extended to the 'B'category
‘stétion. Doomdooma is declared as !Bt
icategory station with effect from

| 22nd February, 1994 and the said
}notification is valid upto 2%9th

| February, 2002.

contd ...
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. <D ince this case is squarely
covered by the decisions of the Tribunél
likeforde:s are passed and the respén-
~dents. are directed to pay the Ration

: o ‘Allowance to the applicants at the rate

2b./¢- %W; A ;’ applicable to them with effect from
?ﬁ(/zyoj IR Ma@;:; 22.2,94 or from the date of their
/\“4 deey, ,(\ Py ,::\P,/kl: Jjoining at Doomdooma which-ever is
t&/ /D /.(A, A/l—@votﬂ/g l'ate‘r‘.; ‘The arrear amount shall be paid
é,/\ /5 f“""é”‘" {within 3 (three) months from today.
/ : Application stands dispcsed of_.
¢
1’_ B
o Vice~Chairman
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{An application U/s 19 of the Administrative Tribunals Act;

1985). -

Q. Ae NO. /Cfgi:z) /2000.

Shri Niranjan Samal & Ors.

.so Applicants.
“Vs—
Union of India and others.
.+« Respondents. -~
INDEX
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(An application U/s 19 of the Admlnistratlve Tribunals Act,

1985).
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0. A. NO. / 5@ /2000.

1.

Shri Niranjan Samal
Son of Shri Bhagaban Samal
Assistant

Aviation Research Centre

Doomdooma

2.

3.

4.

‘Dist:- Tinsukia (Assam).

Shri!Raghaban Dayal Sharma

'Son'of Late Dulichand

UO D. C.
Aviation Research Centre

Doomdooma . -

Shri Narayan Chandra Sarma
Son of N. Sarma

Personal Assistant
Aviation Research Centre

Doomdooma .

Shri Hari Shankar Mishra
Son of Sudersan Mishra
Technical Assistant

Aviation Research Centre

Doomdooma .

Contdooo
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2.

5.

6.

7o

8s

10.

Ms. Indira Verma
Wife of Late Nakul Dev Berma
U. D, C.

Aviation Research Centre

Doomdooma .

Shri Krishan Kishore -
Son of Late Prithvi Dhar
Peréonél Assistant

Aviation Research Centre

Doomdooma .

Shri Rajkishore Ray

 Son of Late Chemananda Ray

Assistant
Aviation Research Centre

Doomdooma .

Shri Rameswar Prasad Yadav

Son of Late Ram Dutta Yadav

Laboratory Attendant

A.R.C., Doomdooma .

Shri Siba Sharma
Son of P.C, Sharma

- Mali
. A.R.C., , Doomdooma .,

Shri Sudhansu Sekhar Dash
Son of Chakradhar . Dash

L.D.C.

A.R.C., Doomdooma .

contd...
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3.

Shri Trilochan Rath
Son of Late Sanatan Rath
M. T. Helper

- AsR.Cs, Doomdooma .

12.

13

14.

Shri Rajbali Prasad

~Son of Algu Prasad

Chowkidar
A.R.C., Doomdooma .

Shri Mange Ram

Son of Etwari

Waiter

.A.R.C., Doomdooma .,

Shri Rajesh Kumar

- Son of Prem Chand

154
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17.

Chowk idar

A.R.C., Doomdooma ..

Shri Suresh Kumar
Son of Chander Singh
Chowkidar

A.R.C., Doomdooma .

Shri Raju Das
Son of Narayan Das
Mali

.A.R.C., Doomdooma .,

Shri Shambhu Kumar Mahato

Son of Ram Sagar Mahato

Safaiwalla

A.R.C., Doomdooma .

contde. .
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18.

19.

20.

21.

22.

23,

24.

4.

Shri Shamu Majhi

Son of Panchi Lal Majhi
Grass Cutter

A.R.C., Doomdooma .

Shri Ashok Kumar Saini

Son of Dilram Saini

" Cook

A.R.C, , Doomdooma .

Shri Binoda Kumar Behera
Son of Punananda Behera
‘Safaiwalla

| A.R.C., Doomdooma .

Shri D. Raja Rao
Son of D.Guriya

M. T.Cleaner
A.R.C., Doomdooma .

Shri Bhabatush Das
Son of Late Haralal Das

Safaiwalla

A.R.C., Doomdooma .

Ms, Jadgadgul Laxmi
Wife of Late J.Appa Rao

Safaiwalla

" A.R.C., Doomdooma .

Shri Srikanta Charan Sahoo

Son of Punanda Sahoo
L- Do Co'

A.R.C. yDoomdooma .

contd...
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25.

26.

27,

28.

5.

Shri Damodar Patti
Son of Sridhar Patti
Fitter

A.F.C., Doomdooma .

Shri Dipashruti Karmakar
Son of Haridas Karmakar
L.D.C. ,

A.R.C. , Doomdooma .

Shri Bijaya Kumar Swain

‘Son of Haramohan Swain

L.D.C.
A.R.C. , Doomdooma .

Shri Anup Roy

Son of Manoranjan Roy

. _Un Do Co

29.

30.

"A.R.C, , Doomdooma .

Shri Maﬂipeddi Rama Koteswar Rao
Son of M.R.A. Rao
Steno

A.R.C., , Doomdooma ,

Shri Sanjay Kumar Mohanty
Son of Santosh Kﬁmar Mohanty

Laboratory Attendent

"~ A.R.C., Doomdooma .

3t.

Shri Rakésh Das
Son of Late R.C, Das

Traffic Hand

A, R.C., Doomdooma .

contde..



'f\/hfowjéw\ W

33.

35.

36.

6.

Ms. Santilata Mahala
D/o Netrananda Mahala

Laboratory Attendent
A,R. C., Doomdooma .

Shri Harbansh Singh Bajwa
Son of Late Amor Singh Bajwa
Junior Technical Officer-I

A.R.C., Doomdooma .,

Shri Rama Chandra Panigrahi
Son of R. Panigrahi

Junior Technical Offier-II

.A.R.C, , Doomdooma .

Shri Ajay Kumar Acharya
Son of Late Birakishore Acharya

Junior Technical Officer-I

A.K.C, , Doomdooma .

Bhri Sharat Jyoti KumarKar

. Son of Bhagirathi Kar

37.

Junior Technical Officer-I
A.R.C. , Doomdooma .

Shri Simanchala Panda

Son of Ladu Kishore Panda

"~ ~Junior Technical Officer-I

38.

A, R.C., Doomdooma .

Shri Dharani Dhar Dash
Son of Babaji Chai-ana Dash
Junior Technical Officer-~I

A.R. C. , Doomdooma .

contde..
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40,

41.

7.

Shri Dulla¥Ya Mahanta

Son of Late Arjun Mahanta

Junior Technical Officer-II

A.R.C., Doomdoorria .

Shri Bijay Kumar Das

Son of Late L.C.Das

Junior Technical Officer-II
"A.R.C., Doomdooma .

Shri Simhadri Veer Raju

Son of Late S. N. Rao

42,

43,

JUnior‘Technical“Officer-I‘

A.R.C., Doomdooma .

Shri Mayadhar Rath
Son of Late Daitari Rath
Junior Technical Officer-II

A.R.C, , Doomdooma .

Shri Romals Joseph

Son of T.L. Joseph

Junior Technical Officer-1II1
A.R.C., Doomdooma .

Shri Golack Bihari Rath
Son of Late S.Rath

Junior Technical Officer-II

: AaRc Co ’ DOOmdooma .

45.

Shri Pomali Mohan
Son of Shri PLAnandan
Junior Technical Officer-I

A.R.C., Doomdooma

contd...
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47.

48.

49,

8. N

Shri Subhash Chandra Prasad
Son of Late S.N. Prasad

vJunior Technical Officer-I

A.R.C,, Doomdooma .

Shri C,N. Thamba

Son of Satyabadi Thamba
Aircraft Assistant

A.R. C. ,Doomdboma .

Shri Bharat Ballav Mahapatra
Son of V.G.N. Mahapatra
Fire Supervisor .

Shri Harihawa. Singh

Son of Maheswar Singh

Fire Supervisor

~ A.R.C. ,Doomdooma .

50.

51.

52.

Shri Chandra Mani Behera
Son of B.K. Behera
Zerodrome Assistant

A.R.C., Doomdooma .

Shri Sashi Bhusangd Pradhan

Son of Madan Pradhan
Junior Technical Officer-I

A.R.C. , Doomdooma .

Shri Falguni Kar

Son of Late S{ijoy Kar
Junior Technical Officer~I
A.R.C., Doomdooma '.

contdees
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54,

55.

56.

57.

58,

59

0. | 4

Shri Bijoy Kumar Samal

Son of R.K. Samal .
Junior Technical Officer-II
A.R.C., Doomdooma . |

Ms. Rekha Chowdhury
Wife of Subharh Chowdhury
U.D.C.

A.R.C., Doomdooma .

Ms. Pranati Nayak
Wife of Ashok Kumar Nayak
U. D.C.

A.R.C., Doomdooma.

Shri Promod Kumar Patnaik
Son of Sachindra Nath Patnaik
Junior Technical Officer-II

A.R.C., Doomdooma .

Shri Surendra Prasad Choudhury
Son of Late Bhabagrahi Choudhury

Fire Supervisor

A.R.C. ’ Doomdooma .

Shri Bijoy Kumar Mahanty

Son of Late Raj Kishbre MahaBty
Radio Assistant

A.R.C. ,Doomdoomé .

Shri Hari Prasad

Son of Late T.Krishna Murti
Junior Technical Officer-I

A.R.C., Doomdooma .

contd...
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60. Shri Deepak Kumar Ghatak
Son of Late Kalidas Ghatak

Junior Technical‘Officer-II

A.RB.C. yDoomdooma.

61. Ms. Rina Ghosh
D/o P.Ke Ghosh

Teacher

A.R,C.,Doomdooma .

62. Shri K.N. Raghavan
Son of Late N.Raghavan
Junior Technical Officer-I

A.R.C. , Doomdooma .

63. Shri O.M. Joseph
Son of K.Mathews

Junior Technical Officer-I
A.R.C, , Doomdooma,

64. Shri Pranesh Chandra Das
Son of Late Haribal Das
U.D.C. '

A.R.C., Doomdooma,

(All the applicants are non-executive personnel
serving in various capacities , as indicated
above, in Aviation Research Centre-A.R.C. in
short «Doomdéoma in the District of Tinsukia,

Assam).

..+ Applicants.

contd...
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~Versus-~

1. Union of India (Represented by the
' Cabineh/ Secretary, Department of

Cabinet ®f Affairs, Bikaner House

Shahjahan Road, New Delhi ).

‘2.'Director General of Security ,
Block-V(East) ,
R.K.Puram ,

New Delhi-110066 .

3. Director
Aviation Research Centre
Block-V(East)
R.K. Puram -
New Delhi .
4, DepUty Director
Aviation Research Centre

Doomdooma (Assam).

.o+ Respondents.

1: PARTICULARS OF THE ORDER AGAINST WHICHCTHECABEDI.

CATION IS MADE :-

1) Illegal and arbitrary action of the autho
rities in not allowing the applicants to draw ration

allowance with effect from their respective dates of

joining at Aviation Research Centre (A.R.C. in short) ,

Doomdooma only on the ground that they were nof

contd...
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applicants in the O.A.No, 245/9% filed by some non-
executive personnel posted to the PuR;C.,Doomdooma in
which this Hon'ble Tribunal, by order dated 14.6.96,
directed payment of ration allowgnce to the applicants
| fiom-due dates . The applicants are similarly situated
like those‘applicants in 0. A, 245/95 and as such they

are also entitled to draw ration allowance .

2) - Order No. ARC/Coord/1/99-1721 dated

~25.11.99 issued by the Respondent No.2 whereby the
glaim of the applicants for ration allowance has been

P

turned down only on the ground that they were non-app-
licants in the original applications decided by the

Central Administration Tribunal ,Guwahati Bench .

2z JURISDICTION OF THE TRIBUNAL:-

| The applicants declare that the subject-
matter of the order against which they want redressal is

within the jurisdiction of the Tribunal .

3: LIMITATIONi~

The applicants further declare that the
- application is within the limitation prescribed under

Section 21 pf the Administrative Tribunals Act,1985,

43 FACTS OF THE CASE:—

1)  That the applicants are all non-executive
personnel serving in the Aviation Research Centre

(AR, C. in short), Doomdooma under the administrative

contd...

rJ?<KZXﬂzfcbh. é;;”“ﬁda



N

13.

Control of the Deputy Director, ARC, Doomdooma (Res-

pondent No.4). The applicants have Joined the A.R. . at
w
Doomdooma on transfer from other places . Ehe ARC is a

rEREETI

department of the :f:::;igﬁ India dlrectly under the

Cabinet Secretéry{

The applicants have a common grievance and
interest in the matter and as such they are flllng thls
single appllcation with a view $o0 avoiding multiplicity
of litigation'inasmuch as the reldef prayed for, if

granted to one of them will be equally applicable to

all others as they are all similarly situated . The
L

applicants craVe leave of this Hon'ble Tribu

allow the appllcants to file this 51ngLe application as

'prov1oed in Rule 4(3) (a) of the CAT (Procedure)Rules,

2) That the Government of India, in 1962,set
up the Directorate Generai of Security under the admi-
nistrative Control of the Cabinek Secretariat for some
specific purposes which was a multi-role and multi-dis-
ciplinary organisation comprising four agencies, namely,
Special 5ervice Bureau (SSB in short), Aviation Research
Centre (ARC in short), Spegial Frontier Force (S.F.F, in

short) and Chief Inspectorate of Armaments .

3) That the applicants beg to state that, as
stated above, the A.R.C., is a part of the Directorate

General of Security alongwith S.3.B. and two other orga-
nisation. The Cabinet Secretariat, by its letter dated

18.12.87, addressed to the Director (Planning) in the

contd...
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Directorate General of Security, East Block, R.K.Puram,
New Delhi, cohveyed the sanction of the President‘of

India to the grant of some concessions inclUding Ration
Allowance to the Staff of the S.S.B. and others in view

of various hardship locations.

Copy of the said letter dated 18.,12.87 (with

annexure) is annexed herewith and marked as

Annexure-1I.

4) That - the applicants beg to state that simi-
lar concessions including the Ration Allowance were
granted to the executive staff of the A.R.C. and the

non—executive.staff of the A.R.C., Doomdooma were ille-

‘gally and arbitrarily deprived of the Ration Allowance

otherwise due to them, Being aggrieved by the action of
the authority; some non-executive employées of the |
ARC, Doomdooma had filed,an‘application before this
Hon'ble Tribunal and the same was numbered as 0. A, NO.
245/95. A division Bench of this Hon'ble Tribunal,by
order dated 14.6.96, held that the Ration Allowance was
admissible to the applicants and directed that the

Ration Allowance be paid to the applicants with effect

from the due date and to pay the arrears within a sti-
pulated time limit. The authorities, instead of gran-

ting the Ration Allowance in pursuance of the orxrder

dated 14, 6,96, as stated above, filed an SLP in the
Hon'ble Supreme Court of India challenging the order

dated 14.6.96 passed by this Hon'ble Tribunal Ration

Allowance to_the non-executive staff w.e,from 22.,2.94.

contde e
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(The competent authority of the A.R.C., had classified
Doomdooma as category "B" station w,e.from 22,2.94) and
the same was numbered as Special Leave to Appeal (Civil)
NO. 1706/97. The Hon'ble Supreme Court, by order dated
16. 3,98, dismissed the Special Leave to Appeal and
directed that the order be punctually observed and
carred into executlion by all concerned, It would, there-
fore, appear'that, following the dismissal of the
Special Leave to Appeal by the Hon'ble Supreme Céﬁrt,
the order dated 14.6.96 passed by this Hon'ble Tribunal
in O;A.NO. 245/95 granting Ration Allowance to the non-
executive staff of ARC, Doomdooma W, e.from 22.2.94

attained finality and became binding on all concerned .

Copy of the order dated 14, 6.96 passed by this
Hon'ble Tribunal in O.A.NO.245/95 and the order
dated 16.3.98 passed by the Hon'ble Supreme
Court of India are annexed herewith and marked

as'Annexdre;II,and III respectively.

5) That, in pursuancé of the said order, the
Cabinet Secietariat,}by their order No. A-27011/4/86-EA,
II- 1483 dated 16,6.98, conveyed the sanction of the
President of India for the grant of Ration Allowance to
the non-executive staff of the ARC, Doomdooma, and all
payments'including arrears have since been made to the

staff .

Copy of the said order dated 16.6.98 is annexed

heréwith and marked as Annexure-IV.

contd...
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6) That the applicants beg to state that some
of the non-executive employees of the ARC, FRU ,Numali-
garh who were also deprived of Ration Allowance had also
filed an application before this Hon'ble Tribunal cld-
iming Ration Allowance and the same Was numbered as OA
89/96. This Hon'ble Tribunal, by order dated 17.7.98,
disposed of the application by directing the departiment
to pay the Ration Allowance as admissible w.e.from
22.2.94 alongwith‘arrears Within a period of 3 months
and accordingly the non-executive staff of ARc;FRU ’
Numaligarh who were applicants in the OA NO, 89/96 had

been receiving the Ration AYrlowance.

Copy of the order dated 17.7.98 is annexed

herewith and marked as Annexure-=V.

7) | That the applicanis beg to state that their
case for grant of ration allowance is squarely covered
by the order dated 14.6.96 bassed by this Hon'ble Tri-
bunal in O,A.NO. 245/95 (Annexure-II) and the order
dated 17.7.98 passed in O.A.NQ.82/96 (Annexure-V) inas-
much as they ére similarly situated like the applicants
in the above-hoted cases and as such they are entitled
0 receive ration allowance with effect from the date
of their joining at ARC, Doomdooma, It would be perti-
nent to mention here that the competent authority had
categorised ARC, Doomdooma as category "B" station w,e,
from 22.2.94 which was being renewed ffom time to time
till date. The latest renewal was given by the Director,

ARC (Respondent NO. 3) conveying approval to  the

contde..
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classificationvof Dobmdooma as Category #B" Station

| w, e, from 01,03, 2000 to 29.02.2002 vide his office order
" No. ARC/Coord/1/2000-166 dated 28.2.2000 .

Copy of the said order dated 28.2.2000 is

annexed herewith’ and marked as Annexure-VI. .

. 8) That the applicants beg to state that they

I

héd joined their duties at ARC, Doomdooma on transfer <:_

~from other places. In the meantime, all the non-executive

 personnel of the ARC, Doomdooma and ARC, FRU,Numaligarh

who were applicants in OLA.NO. 245/95 and 0. A.NO.89/96,
as stated above, had been granted ration allowance w. e,
from the datés due to them in terms of the orders dated

14.6,96 and 17.7.98 passed by this Hon'ble Tribunal, As

' the applicants joined ARC, Doomdooma after the O.A.245/95

was filed before this Hon'ble Tribunal, they were not
given the bengf?t of Ration Allowance in termé éf the
order dated 14.6.96 passed in OA NO. 245/9 as they
were not applicants in the Q.A. 245/9%5 .

9) That the applicants had submitted representa;
tions individually to the Deputy Directér yARC, Doom-
dooma (Respondent No.4) praying for grant of Ration
Allowance w.e, from their'respeétive dates of joining at
ARC, Doomdooma . The. respondent No.4 took up the - matter
with the ARC H.Qrs,, New Delhi (Respondent No, 3) and |
while doing so, it was pdintea out that the applicants
had joined ARD, Doomdooma on transfer and had not filed

any petition before this Hon'ble Tribunal for extending

the benefit of Ration Allowance to them .The applicants

could collect only two memoranda issued by the Respondent

No.4 to the Respondent No. 3 in this regard .

contd...
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The Office memoranda No. Estt.#DDM/CAT/OA~ -
245/95-12936 dated 12,10.99 and Estt./DDM/CAT/0A-245/95~. -
13184 dated 21.10.99 which could be collected by the

applicants are annexed herewith and marked as Annexure-

VII and VIII respectively ,

10) That, thereafter, the Respondent No.2, by his

office memo No. ARC/Coord/1/99-1 721 dated 25,11.99,had,
conveyed the policy decision of the authorities in the.
mafter of granting ration allowance to non-petitioners.
He had forﬁarded the circular instruction No.12/99 dated
01.11.99 issued by the Cabinet Secretariat,Govt. of |
India and a copy of the Ministry of Finance (Expenditﬁre}
U.0. NO. C-228/E~III(B)/99 dated 6.10.99 to all concerned
whereby it has been communicated that the benefit ef
v -+ judgment of the Central Administrative Tribunal in the
matter of granting Ration Allowahce is given only  to
the petitioners and the same is not automaticallyVexten-
ded to the non-petitioners . This policy should be adopted
uniformly in all cases. Hence, all offices under the
Cabinet Secreteriat are requested not to grant the benefit
of order of the Central Administrative Tribunal to the
non—petitioneIS.although the above policy decision was
issued in respect of an original application deeided
by the Cuttack Bench of the Central Administrative Tri-
bunal, the decision will cover the case of the applicahts.
The case of the applicants has, therefore, beén réjected
oni§ on the ground that they'are not applicante in 0. A,
245/ 95 . |

Copy of the said memorandum dated 28.11.99 issued

by the Respondent No.2 with two annexures is ann-
exed herewith and marked as Annexure-IX.

M’fcwd:?ﬂ\ b@b«\s.p | | contd...
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1) That the applicants have become highly

aggrieved as they are illegally and arbitrarily deprived
of the Ration Allowance otherwise due to them and as
such they are approaching this Hon'ble Tribunal praying

“ for relief .

5s GROUNDS ' FOR RELIEF WITH LEGAL PROVISIONS:-

- I) For that the action of the authoiity in
denying ration allowance to the applicants from their
respective date of joining in ARC, Doomdooma is illegal,
arbitrary and'highly discriminatory and as such this
is a fit case where this Hontble Tribunal will exércise

Jurisdictlon vested in it and grant relief .

1I) For that the applicants have been mukhzx

arbitrarily discriminated against in not allcwing the
penefit of ration allowance although they are similarly
situated with those who were granted the.Said allowance
in pursuance- of the order dated 14, 6,96 passed in O.A,
No. 245/95‘(Annexure- T ) and as such the action of

the authorities is bad in law and liable to be set aside.

I11) For that, since the similarly situated
non-executive personnel of the ARC, Doomdooma and Numa-
ligarh, have since been granted Ration Allowance, the
apglicants are also entitled to ration allowance and
since thewsame has noTr be granted to them, the applica--
nts have been ‘gseriously discriminated against resultlng

in violation of the provisions of Article 14 and 16 of
the Constitution of India and as such the action of the

authority is pad in law and-liable to be set aside.

Nﬁva}ng W : contde..
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v) For that the authorities are legally required

~ to extend the benefit of Ration Allowance Suo motu to the

' applicants w, €, from their respective dates of their join-

ing at ARC, Doomdooma on transfer in terms of the order

dated 14.6.96 passed in 0.A.NO. 245/95 although they were

‘not parties in that case and that not having been done ,

the action of the respondent-authorities is bad in law

and liable to be set aside.

V) For that the respondents , being parties in
the above-noted O.A 245/95, are bound by the order rende-
red by this Hon'ble Tribunal and it would have been fair
and just for tﬁe respohdent-authofities to grant the
benefit of Ration Allowance Suo motu to the applicants‘
who‘are similarlyrsituéted who happened to join ARC ,
Doomdooma on transfer subsequent to the filing of the

OA 245/95 and that not having been done, the action of .

the authorities is bad in law and liable to be set aside.

VI) For that the present case is squarely covered
by the orders passed in OA NO. 245 of 1995 and OA 89/96
by this Hon'ble Tribunal and as such the applicants are

entitled to get the Ration Allowance w.e.from their res-

\ S SMAC

Doo
pective date of JOlnlng the PHYJ, ARC at Numaligazh .

VII) For that the respondent-authorities, instead

of extending the benefit of the ration allowance to the

. applicants of their own, as directed by this Hon'ble Tri-

bunal, committed‘a serious illegality by driving and

harassing the applicants to approach this Hon'ble Tribunal

causing multiplicity of litigations and as such the

contd...
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action of the authorities in denying ration allowance
to the applicants deserved to be struck down as unsus-

tainable in law,

VIII) ' qu_that, in any view of the matter, the
action of the authorities in discriminating the appli-"
cants and denying them the Ration Allowance otherwise:

due to them is bad in law and liable to be set aside.

6: DETAILS 0?'THE'REMEDIES'EXHAUSTEDQ;'

_ " The matter has been taken up with the au~
thorities pointing out that the applicants are also
entitled to the Ration Ajlowance with effect from their
respective date of joining as has been granted to
other non-executive staff of the unit who were applica-
‘nts in O.A.NO. 245/95 but the authorities have been
keeping‘the matter pending‘without any justification .

2: MATTERS NOT PREVIOUSLY FILED OR PENDING WITH ANY

OTHER COURT 3=

The applicants further declare that they

) have not previously filed any application, writ petiti-
on or suit regarding the matter in respec£ of which this

application has been made before any Court or any other

‘authority or any other Bench of the Tribunal nor any

such application, writ petition or suit pending before

any them .

contdeee
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8: RELIEF SOUGHT:-

ft is, therefore, prayed that your. Lordships

. would be bléased to admit this application,eall for
the éntire records of the case, ask the respondents
+o show cause as to why the applicants should not
be granted the benefit of Ration Allowgnce with
offect from their respective dates of joining ARC;
Dobmdboma on transfer as has been granted to others
whe are similarly.situé%ed.in ARC,DOomdoomé’as per
order datédv14.6.96 passed in OA 245/95 and after
perusing the causes shown, if any and hearing the
parties, direct that, in view of the attending facts
and circumstances of the <case , the applicaﬁts be
granted Ration Allowance as admissible with effect
from their respective date of joining at ARC ,
Doomdooma’dﬁ transfer as has been granted to the
applicants of OA 245/95 who are similarly situated
with the applicants and/or pass any other §rdexﬁ |

orders as Your Lordships may deem fit and proper.

And for this act of kindness,the applicants , as in

duty bound, shall ever.pray .

_contd...
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9z INTERIM ORDER,IF ANY, PRAYED FOR;-
Nil., -
10: In the event of -application being sent

'b? registered post, it may be stated whether the
applicant§ aesire to have oral hearing at the admisgion.
stage and if so, he shall attach a self—add-reésed post
card'dr inland letter, at which intimétion regarding

the date Of‘hearing could be sent to him.

Not applicable,

112 PARTICULARS OF BANK DRAFT/POSTAL ORDER IN .RESPECT
OF THE APPLICATION FEE:--

i) I.P.O. No. OG 494222
" 11) Date : 4.4,2000

441) Issued by tGuwahati post Office.

iv) Payable’aﬁ Gﬁwahati .

123 LIST OF ENCLOSURE:

As stated in the Index-

contd;...



23.

VERIFICATION

I,’Shri Niranjan Samal , son of Sri Bhagaban

Samal , aged about 54 years, at present serving as an

Assistant in Aviation Research Centre, Doomdooma , do,

hereby, verify that I am one of the applicants in the acc-

ompanying application and the contents of paragraphs Nos.

| =2

are true to my personal

‘knowledge and those in paragraphs 7. Esvlt: 10

are believed to be true on legal advice and that I have
not suppressed any material fact, I being one of the app-
licants has been authorised by other applicants to sign

this verification on their behalf also.

Date:~ L- 4. 2000

Places:- CEZ;_c*fcnan:PE/

Tra a'a%/\ QQV\‘\"/Q

Signature of the applicant.
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Annexure-1I.

§ S A
NE, A.27011/4/86-EA-II ®
Government of India ,

Cabinet Secretariat ,

Bikaner House (Annexe ),

Shahjahan Road ,
New Delhi .

New Delhi, the 18.12.87.

To,
The Director (Planning ),
Director General of Security,
East Block,:R.K. Puram ,
New Delhi-66 .

Subject:- Grant df concessions to the Staff of S5B, SFF ,
C.I.O.A. and Directorate of Accounts .

-

Sir,

I am directed to convey to the sanction of the
President to the grant of concessions mentioned in the
Annexure-I to the various categories of Staff of S$SB,SFF,
CIOA and Directorate of Accounts subject to the restrict-
jons indicated therein on the battern of the Research and

Analysis Wing of this Secretariat .

2. These orders will take effect w,e.f. 1st August ,
1987.
3. For some of the concessions the various hardship

locations have beén categorised as 'B' & 'C' Stations as
indicated in Annexure-II to this letter. However, if the
Heads of the Department feel at certain times that certain

locations or assignments have become specially hazardous

contd...
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and there is a specific increase in the threat to the

~ personnel and/or premises, they can determine on mérits
tﬁe cirtieria of hardship and the period for which such
locafions may be categorised as belonging to category J-X

& 'Cf Stations after recording the reasons in Writihg .

4. For the purpose of House Rent Allowance conce- .
ssions to the various categories of Staff, thé equation of
posts as liséed in Annexure-'A' to the Cabinet Secretariat’s

order No. A-11016/86-D0-I, dated 28.10.86, will also be
applicable in respect of the Staff of SSB, SFF, CIOA and

Directorate of Accounts .

5. This issues with the concurrence of the Ministry
of Finance vide their U.C. No. S-1428/SE/87 dated 10.8.87
read with UO No.

1151/Dir.Fi(S)/31, dated 2nd Dec.1987 .

Yours faithfully,
Sd/~. (R. K. GANGAR)

Deputy Secretary (SR).

Bnclo :-Annexure-1 & Il

Copy to :-
1. Shri H.B.Joshri, Director, SSB.

2. Maj. Genl, S.K. Sharma,PVSM,IG SFF.

3. G B.Mathur,Dy.Diredtor of Accounts.
4, Lt. Col.K.K.Bhandari,CIOA.

5. Shri J.Subramamian,Director IFy
6. Shri K.K.Mittal,Dy.Director of Accounts (sw).

7. Order File .

contdeese
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OFFICE OF THE DIVISIONAL ORGANISER, SSB:A.P. DIVN. ITANAGAR.

NO. N/CE/F-9/97-98/27 Dated 20.11.97.

'_Copy to 2-

1. The Comdts. , CC,S5SB.Dirang/Paser/Tezu-for information and

necessary action . Wavet, your signal No. 4724 dated\

25.10.97 .

Sd/- Illegible,
AREA ORGANISER (S)
DIVL. HQRSs SSBs ITANAGAR. -

contdeeoe



Annexure-I.

ANNEXURE TO THE CABINET SECTT. LETTER NO. A. 27011/4/86-EA-II DATED 15 DECEMBER,1987 .

- e oW em s @8 wm me R A MmO S e me G em B SR S AR M am ST SW WR S e D AN e GE G TER  Gw G e e e W D mm e G e e ae e G e em e ume  mw e e mme

Name of the

concession .

- Em e Emm T e AR W e MR M mE W M EE TR P D R I WP I SN G IR SR B P GES  ER YRR TR Gmp  GED v e M W e oup N em D ewr G G e G GE W e s wm  wm  vew  we

1) HaTdship Allowance

A hardship allowance @ Bs.25% of basic pay

subject to maximum of Rs.400/- P.M. in
respect of category !'C!' and 12.5% of ba-
sic subject to maximum of Rs.200/- P.M
to category 'B' stations other than
those situated in the North-Eastern
région, Andman & Nicobar Island and
VLaksdeeep, where special allowance is

already sanctioned .

For the stations which are declared as
belonging to category 'B' and 'C' by the
Head of the Department underxr the poweré
now deegated to him, the same rates will

apply .

contdees



2) Ration Allowance :-

-2

Raﬁiéh Allowance to the rank of Field Officers
and below at the following rates excepting
SSB Bn. personnel and Dy. Comdts./Dey.Comdrs./
Asstt. Dey. Comdrs. of SFF and al§o those on
deputation in the SFF from the Army :-

contd...
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1 X 2 . 3 . 4 .
L b o e o e e e e e — L o _ i
Location Rates
i) Category 'B! As admissible from time to
Stations. . time in the Boxrder Security Force
in peace areas ,
ii) Category 'C?* - As admissible from time to
Stations. time in the BSF in operational
areas .
3) Clothing (i) A non-refundable clothing grant of . (1) The amount will be paid as an advance and
personnel and Dy. Comdts./Coy.Comdrs./ ing report at the hardship location and a
Asstt. Coy.Comdrs. of SFF and also these certificate that the advance has been

on deputation in the SFF from the Army, utilised for the purpose it was intende .

posted in Category B & C stations and

contd...
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located at or higher than 3000 Mtrs. (1i) Renewdl grant at the (ii) This one time non-refun- -
above MSL and Rs 2000/ for staff pos- rate of 500/~ p.a. for dable allowance will be
\ o J : admissible only to those
ted at Categé?y B & C Stations an location at or higher personnel who are posted
located between 1500 and 3000 Mtrs. than 3000 Mtrs. above in category 'B' & 'C!
above MSL as a one time grant . MSL and Bs. 300/— p.a. for locations for a period of
-~ not less than 2 years. In
locations between 1500 and case the Officer returns

3000 iitrs. above MSL in cate— I¥om posting from cate-
gory 'B' & 'C' Locations
earlier than 2 years a%
his own request, he will

gory 'B' & 'C' Stations,

! be asked to. refund pro—
* portionate share of the

clothing grant .

(iii) The Head of the organie
sations at their own
discretion within appro-
ved paremetors,can cla-
ssify any location as

" belonging to category

1B & 'C' station for
the purpoée of clothing
grant (Though on the

contd... - - f: bafiS‘Of height alone
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4, Special TA/DA

5. Leave Travel
concession.

Daily allowance at increased rates for class-
ified 'A' class cities will be admissible du-
ring tour to category 'B' & 'C' Stations.

Porterage and animal transport char-
ges ‘as admissible under Supplementary Rules
(vide Min. of Fin, O.M. No. 5(34)-E. IV (B)/64

_ dated 6.10.65), for classified areas in Hima-

chal Pradesh will be admissible for tours to
all category 'B' & 'C!' Stations,

(1) Employees other than SSB Bn. per-
sonnel and those on deputation in
the SFF from the Army posted in
category 'B!' & 'C' YIbeations will
be entitled to Leave Travel conce-
ssion once a year against the nor-

mal rules of one in 2 years.

it may not so qualify ) based on other
factors such as severe climate etc.(e.g. in a

narrow valley). The Head of the Organisation

‘will got approved, well in advance, from the

Cabinet Sectt., the parameters for declarang
any location as equivalent to the category
1B & 'C' Stations .

In case the employees posted at category
tB! & 'C' locations has already availed the
LTC for the block year 1986-87 before issue
of this order, that concession will be
treated as pertaining to the calendar year,
1986.

contd, o .
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(11) In case of death, serious illness of
marriage of a family member, where the
family resides separately, the emplo-
yees will be entitled to 50% of the rail
fare of the entitled class for travel to
place-of residence of the family. If. the
employees are to travel more than 50 Kms.
B road either at the end of the journey,
full bus fare for this journey will also
be reimbursed,

G Jburnéy time while employees posted in category 'B' & 'C! Leave in their case will commence and ter-
Prpceeding on station will be entitled to joining minate on the date the employee reached the
leave, time between the point of duty and . Tail head nearest to the place of duty at

: ' IRt 1 Yol ! ’
nearest rail head . | ‘Category B' & 'C' Station .

(11) The journey time should be reasonable and
will be determined by the respective Units,

contd...
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Allowance.

— 33

Sy
&
House Rent allowance facilities admissible
to the Executive cadre will be adihissible to
the personnel of other cadres aléo Of corr-
@sponding levels except in the case of SSB Bne.

personnel and Dyocdmﬂts/coy-comdrs/Asstt.

coy.camndrs of SFF and also those on deputa-

_tion in the SFF from the Army -

Contd.o .o
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8. cash campensation
for work on holi-

days .

9.Government

Transport.

10.85ecurity allow-

ance to Minis-

ter ial, secreta-

riagl and Accounts

cadres-.

Nl

-8 -

— 24~
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cash canpensation for work -on holi-

as admissible to the staff of the
executive cadre upto the rank of

Eield Officers, in the IB & R & AW,
will be admigsible to personal Assi-
tants, stenographers and other staff

of Telecom, ciphar and M.T. cadres,-

who are drawing basic pay of Rs.900/-

 (pra-revised) and below are note

entitled to overtime allowance .

Government transport will be provi-

ded to the staff engeged in night

shifts for picking them up and to

enable them to return to their resi_

dence.

secur ity allowance at the following

rates is sanctioned to the following
categofy of the staff working in Top

secret Branqhes

. Efubgect tgngéaximum of 15% in each

-

crade -

Jo gt

(16;signation » 1/ Amount

i) L.pD.C. ’}, ' FSe 20/= P.M.
i4) steno.Gr.IIL/UDC RSe 30/~ P.Ma
~ iii) steno.Gr.II/assistant. Rse 50/ = P.Ma

iv) - section oOfficer/pri-

vate secretary/Sr.P.Aa. R.100/-p.M.

v) Assistant Director/Area
- Organiser/Dy.Diredtor of
Accountse , Rse200/-P .M.

contdeee
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ANNEXURE-II TO THE CABINET SECTT.LETT-ER NO.

- DATED -

STATE

ARUNACHAL PRADESH

GUURAT
HIMACHAL PRADESH

J & K

MANIPUR

MEGHALAYA

“TRIPURA

UTTAR PRADESH

WEST BENGAL

CATEGORY'B'LOCATIONS

CATEGORY ‘'‘cC!

BOMDILA
TAWANG

DAPARIDO

ALONG

Y INGK IONG
ROING
HAULI®WANG
MIAD
NAMPONG

SEPPA

" RADHANPUR
KALPT {(REKONG-PEO)

POOH

Jowal
NONGSTOIN

KAILASEHAR

UDAIPUR
KHOWA L

SONEMURA
DHARCHULAL

JOsHIMATH
SUKIAPOKHRI

NaXALBARI

®e o © 0 %9

LOCATI.

c/TAZO

KOLORIANG
MONIGAONG

MECHUKA
TUTING

WAKKA

HAWA I
LADU
LONGDING

PANCHAO. (TI-RAP)
CHANGLONG
ANINI

Kagdga
KaLONG
NY OMA
HANLE
LEH
KHALSI
MORCH
CHAKRP/
EKARONG
CHANDEL

CHURACHAN-DFUR
MONGHBA

TAMENGLONG

UXHROOL
CHASSAD
KHULLAN

MUNSYART

i

ki

k
¥



CBNTRAL ADMINISTRATIVE TRiBUNAL;chQAHATI BENCH . -:
»: . Original Application No.245 of 1995, o

LDate of Order This ‘the 14th Day . of June 1996.3'

Hon'®ble ‘hri G.L. Sanglyine Member (A}

ST AT .fﬁHon°ble Shri D¢C0Verma, Member (J)

PRl S 4S5 41
- .

Sanvemn cu b rpe ae

. 1. Jri Blushnu Prasad uuikiu Lo : e
s . . Sanitaery Inspector, ’
S A .Aviation keasearch Centre.
Cos, et dernf Doomdooma s
) 2. Sri Dipak Nundi
Hadio Mistrd, i
ARC, Doomdooma . . « « o Applicanta. .

Loyt

ey

Ars Q}’\Q

ey i
aie pre

By Advocate S/Shri G.K. Bhattachar jya ' I'QQ'
with G.N.Das . ' ' B

- Versus -

2L TLEETIIICTE
Teleate

s 1. Union of India Con e
FANIS . : : R
sth 1N fﬁ??\ represented by Cabinet Secretary, - P LA

»’;;;E:jﬁﬁk\ Department Cabinet Affairs, L T P B
S Y New Delhi. 4 o e

% V¥ 2. pirectorate General of Security Block
e § V{East ),. R.K.Puram,
R P New Delhi-110066.

vk”f:;wxfh' 3. Director, Aviation Rescarch Centre, s
Saerl&* 0. Block-V{(East), R.K.Puram, , A
AT e New Delhd. - S :
4. PReputy Director,
Aviation Rausearch Centre,
Doomdooma . « o kespondent@.
M. Bapury Wixexiws, " q
Axiu¥ioy Mexmarmk Renkxe, ’ §] : i :J
Dok R K . ' . , R _ l;;
By Advocate: Shri S.A)11,Sr.C.G.S.C. ' ' v

Lk
E
it
1
!
g
£

QR D

it

R

N}

G.L .SANGLYINE ,MEMBER (A)

v B | The applicants.are employees'of the Aviation Research
Centre, Doomdcoma (ARC for short). Applicant No.l is &

"°* Sanitary InﬂchtOr.u post which is eéuivulent to Dcputy
Field Officer and is below Field Officer. The!applicdpt “
No.2 is a Radio Mistri. The pOat of Mistri falls under the
catagory of Senlor Field Ausistante Thia 1u albo bclow .

Field Officer. The competent authority of ARC has classified

AU . .
e N it Ve ot . ¢ er o [

W . w P ;

v o wd L e . AR
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~ Docm Dooina as a Category B station * th effect from 22.2. DQw\f¥\\
g 2. _Annexure IV to this O.A.a'nameiy RO ¢.8 47011/4/86« \\\%H&

EA-II (A) dated 6.12.1987 conveyed the sancgion of the &
Preuiount to the grant of additional concessions mentioned i .
in the Annexure thereto to the various categories ot the Lo
staff of ARC except those on deputation from the Indian _ ';x  Vo
" Adr Force. According to the Annexure Rationtél;qwan;e at'”'rﬁt :
the :ate admissible in the BSF in peace aregé'is admissible | g
unto the rank of F.O and below in category B areas of ARC. i .
The applicants'had requested the authorities concerned to :
allow them the "ation #llowance but this was decliécd by -

the authorities. Hence this Original Application under

Section 19 of Administrative Tribunals &ct, 1985.

3. Mr. G.K.Bhattahharya, learned counsel for the

T

applicants submitted that the applicants are entitled to r
‘the Ration Rllowance with effect from 226201994, This allows .§ 
ance was deﬁied to them because of wrong interpretation J
of the order dated 6»12.1587 by which payment of the f
allowance was sanctioned. Relying on the written statement

Mr. S.Ali, sr. CoboSoCog submitted that the applicants have  §£
made the claim on a wrong RKotion:" that Government had equated{-?
various non-executive posts with different executive cadres /. . i
for all concessions. The fact however remains that the ';}'i

Equation of posts vide order No.A-11016/6/86-DOI dated

28.10.1986 (Annexure-III) is for the purpose of Housé Rent4ii'i

1o
has been extended to the cmployeeo of junior executive

Allowance only. Further, the cqncesaipn ofMQationAﬁluuanCu

cadre only upto the rank oi Licld oiiicur cn Lhu MHJLOQY
of the Junior Bxncutive Staff, of R & AW and 'the applicants

b

|

who. Ao notﬂiull.in this category cannot gat;thu benctit of  \)
Ration Allowsnce ././Mr. G.K.Bhattacharya submitted that o
‘ | | !

l

{iﬁ%
kg‘ﬁ 5‘
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before the Central Administrative Tribunal and the payment Qf{'

WJ ' ' 3738 T >l$ '

. 4
this ground tuhen by the respondents is not tenable as 7
in the casce of Intelligonce Burcau the Ration Allowance \7
was allowed to the non-executive staff also and whén:xhe

allowance was stopped to be paid applications were submitted

Ration Allowance wds. restored. In this connection he has

referred to the orders in the O.A. of 163 of 1991 aﬁd

'No. 199/91 of this Bench.

4. We have porused the records and hecard the wm®menk

counsel of the partics in this gQ.A. Letter No.A-49011/8/ -

Bé-Do.l(u) dated 10,5.1986 shows that the President is

pleascd to sanction 8(eight) concessions to thc vurious

Categories cif Stuff cf ARC. On-e o£ the conacssions is

House Kent Allowance and it has becn stated that House

S

I

cht AllONunLL adiuiseible to Lhc Lxccutivc Cadre will bm ‘ 7;:5
admissible to the personnel of other cadres also of ccrres« FRERA

pponding levels. Consequently equation of posts was ordercd

by the order No.A~11016/6/86—DOI dated 28&1001986 exclusive—

ly for the purpose of payment of House Rant Allowance.

Under this order the applicanﬁ:w&%ﬁentitléd to draw House

R
rent allowance. Under letter NO.A.27011/4/8G-EA~11(X)

dated 6.12.1987 Additional Concessions were granted and

one of them was Ration Allowance to the various categorics

of the staff of ARC. The claim of the respondents is that

Allowance this allowance cannot be granted to'the applicants

/

since there i no oquation of posta in respoct of Ration

who Mexm arc non-executive staff. We urt not . dmplo'-¢d hy
guch stand of the respondents. Unt - ‘n: the case:of gyant4ngj

House Rent Allowance for the purpo: Jf;grénting'Ratibn :

Allowance such equation of posts is n-¢ required by the

authorising letters. This positioh.:u :lear‘frd@wthc§ 
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. T1T ™Mature of  Extent of the Concesslon grante. Remafke>
' ., No. the con- g '
> 4 cession .
. 2 3 | 4 *
. oizmom(A)Ration Allowance Ration allowance upto the rank
- T?*rﬁf”i of FO and below at the followe
IR ing rates;~ ' N
A VL Location Rates l ' : [N
v , \;} —_—" —_— Wy
. P . {(l)category B As admissible from e
S e stations “time to time in the <N
ff’w}‘?§33”13/ 4 Border Security Force N, G
St 28t in peace areas. "
va tevetay t . A ‘;1,\
(BjKouse Rent House Rent Allow- Separate ord- }*
Allowance ance facilities admissible ers will bé¢ ¢
to the Executive Cadre will issued about . :
bc admissible to the perso-~ corresponding :
nnel of other cadres also levels." !

of corresponding levels. ' !

mm NS W wm eme Gme e @we emp e ema eee e Sva mwm fEm M e e i m i e e e DM e @R e et
. B

The respondents cannot bring in what is not there cr what is oo
not intendud Lo be there by thoe letter NoOGA 27011/4/86-EA~II(A) :

dated 6.12.1987 as indicated above. This letter simply Cclearly

states that Lhe allewance is sdmissible to the various cate-~

gories of the staff of ARC by placing a lim{t upto the rank
of FO and below. In 0.A.163/91 and 0.A.179/91 of this’ Bench u
on the strength of the recommendations of the same one man
Commi ttee referred to in this O.A. Ration Allowance was paid
to thelnon—executive staff of the Intelligence Bureau but

the payment was stopped in 1991. This Tribunal in the order

dated 17.12.1993 (to which one of us was party) after discu--

ssion and relylng on the ordor duLud-27.9.93 oL the Lunuul
' { | ‘

MAministrative Tribunal, Chandigarh Rench, Circuit at’ Jdmmu R

et

in O.A-NG. JL'I/.JV/‘)) had hald that lu\LLnn Allowance . waz %mlml-—

N
'

ssible to the applicants in those two 0.As. lhe factsjin'

those two O.As and of the present O.A. insofar as they: relate

e . - o o
LTS Ve _ S o

Cont-do SO:QQ

SR i AP

ARG R R Tl am M
MY Nékvup{w-:"‘ N 'u,&. ls..n.b..u‘. et dz.fw-v.ahu IS IN
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AT W The' application is allowed. NO order as toO costS.

) PR . . 4 -
) kst bl » ¥ S [V T 50 R W
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éo Ration Ay jowance and House Kent Allowance are almost
. identical. The conditions in those two O.As iu in respect
of Raticn Allowance that the personnel posted in category
B locations will be entitled to Ration Allowance at non-
qualifying area rate for BSF. For house rent allowance 1& . !
is stipulated that Housc rent allowance would be applicable
to all other cadfes.of the IB under the same terms applicable

to the executive cadres of corregponding levels. In view of

the facts mentioned above we hold that Ration Allowance

is admnissible to the applicants in th1¢ 0.xa. The respondents
are directed to pay Ration Allowance tc thc applicaan at

the rate applicablc tc them with efiect froi thc due datc

Al

22.2.199%94 . The arrcear amount shall paid within 31.10.1996.
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| O ANNEXORE — ]

IN THE SUPREME COURT OF INDIA

CRIMINAL/CIVIL APPELLATE JURISDICTION
248256

PETITION FOR SPRCIAL LEAVE TO APPEAL (CIVIL) NO. 1706 OF97.

(Pat it fon underx art icle 136 of the const itution of Indla

fox special Leave to appeal £xom the 3udgem@nt and Qrder

|
dagad 14th June, 1996 of the central Administrative f__‘

pribunal, cauhati Bench of Gauhati in original application

HOe 245 of 199S5j.

.

WiTH

A

INTERIOCUTORY APPLICATION NQo2e

(applicat lon for stay after not ica e

s oopet it ioners o

F
1 !

ynion of xndia & OFse

i

VRr sUSe ;

aoopespondenfa{
| L
(FOR PULL CAUSE TITLE PLEASE SEE SCHEDULE' &'’

!
g

sri pishnu pPrasad saikia and orse

ATTACHED HEREWITH)}o , '
16th MARCH, 1998.

© o,

CORAM ¢ _
HON® BLE MRe JUSTICE S$s+Co AGARWAL

HON® BLE MRe JUSTICE S SAGHIR ARWVAD
HON® BLE lMRe JUSTICE M. SRINIVASAN

AR ARES W e
/.

contGoessP/2

A
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For the betitionerg 8 Mre v.ve. Vaje, senior Advogate

(/s Ranji Thomeg and p.
.Advocates with him),

For the Rrespondent Noge 1 to 87.

8991420 144-170 8 Mr. PeoKa Misra, AdVQcate

For Respondent no=x. 88 and 143 4§ My. C

Advocate.
THE PETITION FOR SPRECIAL LEAVE To APPEAL AND THE

APPLICATION FOR STAY abovee ment foned being called on

for bearing before thig court on the '16th day of March,

1998 upown hearing coungel for the appearing parties h

THIS COURT DOTH OPDR that petition for spacial leave to

. J
APpPeal akove~ment ioned be and ig hareby dimmiswéd ang
conseguently thig Court®s order dated 21 gt Januaxy, 1997

inade i1in interlocutdry Application NOo 2 above;mentioned'
granting exeparte stay be ang is hereby vacated;

AND THIS COURT DOTH FURTHER ORDER that this
orde

I be punctually observeq and carried into execut ion
by all conceraned. )

WITNESS the Hontbleg shri Madan Mchan punchhi,

Chief Justice of India at the Supreme Court, new Delhi,

dated this, the i6th day of March, 1988,

$4/ =

(RoM. LAKHANPAL)

DEPUTY PECISTRAR .

erein -

b

PatmGSWazan

*So 8rinivagsg &ad}
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voduted 4l 15908

f £>tul 167 pexrsonnal) in uccordance with CAI, uuwahati

o167 pQTSOQQL)\ €0 long as they continue to be po’tﬁd 4’

. s e e S PO T T T T,
— 4% T Anvesure - 1V

& a
/it ANMEXURE~He , .,

COVERHENT CF INDTA
CLoMINT SECHLY ARIAT
(LALII SECIION)

06 A=2TI1L/ 4/G6 B T ~1 433 New Delhi the .
16 Jun 1998

g ORDER
Luhjcf{;- crent of fetion Allowance ¢ the ap llcants of :
G.A. Noo z4u/95 in CAT Guwahati - ImpLENQntation i

-t ket

of judgemtat thercof,

Reference AL Jte. U.O.No.ARC/Coord/5(80/97~674‘

2.  Senction ot the President is wccorded for the
/qxunt of rition allowsnce to Shri B.p. saikia and others -

Bench order dated 14.6.1996 is&ued on On No. 245/96 wee.f,
22.2.1994. . L T o
Q2 [ (67 o, o i
3. The ration allowancs will be pald at the rate
gpecified by thig ¢ gecti. oxder No. A~27OLL/4/86 ~EA XX(A) ‘
dat ed 18, 12,1937 to shxi B.p. Saikia end others {total B

the zpecificd area as indicated fn Lhis cactt. Eaxthe
order Mo. A=27011/4/86-EA ,11{A) dated 18.12.1987 and they
3re nai  proaoked above the rank as specificd in said order.

3. The expenditure jinvolved will be met from the
funds placed st the dieposal of Director of ACCaunt &, Ceb.
Sectt., dew Jelhi,

4, This fscues with the toncurience Of the int¢9rated
Finance Unit vide thelz J.0. No. 228 /0y . 5ecy £(S)/98
doved 1%.n . iv9y.

sd/~Xlleqgible - L
(UnESH KALGA) ' -
DERUT Y sacaémmr‘( €R)
L. Director, ARC, MNew Delhi ‘
(Plesse cnture that poyment should b¢ made before N
21st June, 1998), : S

secy. Finunce(s), Cob. sectt., New Délhi,- - : b
. D{rectﬁr of ACCcuntsa Cab. gectt., New Delhi. G

4, CGuard 'ile,
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A NN’EXG tgf _
JH THE CENTRAL

. - ;:.AUUN,\L
GYAnunri BENCH

Origina) Application Mo. 89 of 1996

Date of decision: Thia the 171k doy of July 199g -

The Hon'bLle pr Justice n.oN. Baruah, Vice~-Chairman

bo o Shri Rajen Rajkhowa,

Pharmacigl, Avination Res search Centre,
E.R.U., Wuma) igarh, Golaghat .

———— ..

N

Shuid Aol Chandra nnruah,
L/N Sviatian Reasoeareh CenlLo,
R.u., Numaligarh, holnghn!

By Advocaten M GLoK. thl!n(hnryyn nnd
Mro G.H. hoa.

c«+++.Applicants

- verawus -

T. The Union of India, represented by ihe :
Cabinet oe(reLary ) ' )
Department of Cabinet AMlnivas,

Hew Delhiy.

2. The Director General of Security nlock-V7East),
New belhj.

3. The Director, Aviation Résearch Centre,
Block-v (Paql)

”F, Naw Delh{.

L& 4
. Fhe Deputy Direc tor, ‘
< . &
.ﬁ%éﬁiq Vé%\Aviatxon Research Centre, -
'*- W - fl)o<nnd()o|nn. , -+ -.Rempondents
i% Mx NJ \dVO(dLe Mr ALK, Choudhury, Adal. C.eos.0.
¥\.’ , Q
\ N 'u/
N 9/,‘ .Q ‘vS\'“ -} o
N *'JQTT“\\&
ORDbER
BARUAN, J. (v .C.) - *

The applicants have filed . this present
npp]{cation feeking certain divectlong by Lthis Trdbunal
to the veapondenta,

7. ' At Lhe relevant Lime (he applicants werae working
("\

Jdn o the Aviation Renearch Centre, Fjeld Researvch unit,

Numaligorn . Thisg Aviation ' Research Centre jis 4

depactment of Phe Covernment of Indija divectly under the

Cabinet Sacretariat- Thae grievance of both the

applicants ave nnme.



3. The appllicants alate Lhat like them there are
other similarly situated employees, ae mentioned in

Annexore 3, who are alao entitled to the benefits.

4. By Annexure 171} letter dated 28.10.1986 the

Depuly Secretary (sR), Government of India, inforMed the

Director, Aviation Research Centre that House Rent

Allowance. aa admigsible to tha executijve cadres will be

admissible to the personnel of other cadres also of the.

corresponding levels. According to the applicants Ehey

are parsonnels of other cadres of correaponding levels.

Thereafter, . ration Aallownnce was alno given aa par

Annexure 1V Jelter dated 6.12.1987 isaued by the Deputy

Secretary, Government of India, to the VDirector,

Aviation Research Centre, New Delhi- On the basis of

Annexure JV lotter the applicants anaq “othar éimilorly

e

aituated persons are entitled tdjrotion allowance which

wag, however, denied to them. lence the pr;eent
. application. ‘ . . g
. xﬁﬁ“ﬂ?:?4%kﬁ; We  have heard Mr .k Bhattacharyya, learned
¢f‘?'} Couﬁﬁgl for the Aapplicants - and Mr ALK Choudhury,
!f{ | | learﬁid Addl., C.Q.S.C._Mr.Bhattncharyya submits that thq
1 3 _

ptédont case isg #quarely covered by this 1Tribunal's

P

Iy

_Qfﬁ@-'-f.é%éaeu dated 14.6.199¢ bassed. in original application
MR
T N0 . 245 of 1995, 1he

learned counsel furlther submitas that

againat the satq Judgmant the'responddnts {(in that case)

approachaed  the Apex Court by filing Special Legvé

Petition No.l706/97 which was dismissed by the Apex

Court by order dated 16.3.,1998, Mr ALK,
confirms the aame.

T

Choudhury also



5. On hearing the laearned counsel for the parvties
and following the decision of this Tribunal pessed in . )

O.M.No.245 of 1995, 1 dispose of this application

with direction to the respondents to pay vration

allowance with effect from 22.2.1994 and the arrears

muat bae paid as early nas possible, at any rate within a

period of three months from Lhe date of receipt of this

- ordar.
_ N o
G. The application s accordingly disposed of. No ’
N 1
order as Lo costa. ) :
5 /)/ ,) e - ;"—/\(9b Lo nayNeTh ' L
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ara 53 R STt ”"L_*,n”*:u,NT_WFV
. _ A? — /?N/u{ wa viesoo T
p | E . e }5
' . . : v, \J
< T ; e No.ARC/Coord/1/2000- 7‘<é : ;‘
. Dircctorate General of Security , w

’ 0/o The Director, 4}\
/ﬁ > . «Avdation Resecarch Centre i
: East Block-V, R K Puram Iy
o New Deihi ~ 110 066. o \

f T4t '1—2:’
Datcd, the- :Ldlfy At

_ORVUER . T

In exercise of the powers vested in him as Head o f

.of the Department and in temns of pPara-2 of Cabinet Secretariat

" letter No.A-49011/8/86-D0.I(B)., dated '10.5.86 read with J

.3ubsequent lctter Ho.A- 27011/4/86—PA*II(A), dtd 18.12.87, L

sanction of the Director, ARC is conveyed.to the classifica- . i

tlon of the undementioned places as Cateqory *'B' stations '

for-the purpose of grant of various concessions mentioned in

Annexure-I of the abovo quotod Cabincet Sectt order dtd 10.J.OG

and 18.12.87 (Coples enclosed) Ior a pcriod of 2 years -
‘w.e.£.01,3.2000 to 29 2 2002.

e T

e

T T em em e d e tm s em en e e

51. Name of the C ; . . e . - i
Ho. ARC Station. . Nature of the concebgion . u h
; )
1. ARC, Dharamsala ALl bcnciito including clothing grant.(*)- -
2. - ARC,- Anandpur. - do -: ' "
3. ARC, Dalhousdic . ' - do ~ ‘
- 4. ARC, Doom booma All benefits gxcept, clothing ygrant.
5. ARC, MNumaligarh - : - do - .
P e e e e e en m e e me = TT T T T s e s s s s e e e e :‘»'J"
(*) All benefits 1nclud1ng hardship allowance, clothing grant, |
Special TA/DA, LTC, Journcy time while progeeding on lLﬂVC; of
HRA, Cash compensation, Govt. trantporxt onnight sthift ' %
duty, Ration and aocuriLJ Alloquvu. ;2 f
s
N i “Thiy superceds  all previous oxders issued from . : }
hiT lGrs : E ,_
¢ ¢ /‘v. ‘I‘. v ‘! "w . 1‘E~
) w4 - ‘ . ~L [N ¢ ‘I‘
o . ( 8 K SINGHA™). \ L 3
- DEPUTY DIRECTOR (B) -~ ’}
. ' T,
1. The Director ef Accounts, Cab.Sectt.,R K Puram, N/DSlhi-GG. y
The D.D.(A), ARC, Doom Doomna. T e L Ril
. The A.D.(1D), FRU, gllumaligarh. Cr :
4. The A.D.{(A), ARC, Sarsawa. R .
S. LPO, FRU, Dharamsala.

G AL (), PRU, Dalhousdie.

7. AN.D.(L), FRU, Anandpuc. o
8. A.0., ARC Hgrs. . . , o
Q. Offidce Copy.

|
|

*

P
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, S = . . als .
R " No.ESTT/OON/CAT/0A=245/95~ P28~
. Ce e O/D'tha»QaputyﬁDiractu:‘(admn)
Pl T T e T AviatieniResearch Cengrs . o
Governmant aof India’ n
Poot ;- Doom Docoma § 786 151
Dist : Tinsukia 't (Assam)
R N

B .-.. ‘:“'. ‘ T '. L * ‘ '. .l-‘ R ! I b\\cl%.c) . .' h“ ",
. MEMORANDUM ~° o0 0 - 0 ' f TR

N ’ ' N ! T T

”“if15 §ub*{ﬂqudestffafigranffoF“Ration“Aianance Lo
4 sne-the Non—exocutive staff./ RS ‘

o T ’

| Cov L T e ;._,..1 - L
" Tha "following efticiaiswrking ot AKL, Boom Dooma
' . bolanging to non-axsougive cadre havo submitted thair
< Coo 7 reprasentations for peyment of Rogion Allousncs uith .-

\

i _
/ ;7 i f;g - oo e?qut:frmm.theLdatq,of Joiningrat this base.3

Krishan Kisher, = ®x .-
s "BoKe Swein, oo TRET T e T
N 3 N Karmakar N .:. : Lot .. B .‘*,'*.-’,_:'.-'.‘:"". 3
-wa.{iDamacarzpatigﬁ'ﬁ’1Fittaz2“:“ P M

5e: 0 Raja, Ragy. @ - MTC w0l I O S
. . _‘.':. . 60"R0K. RO"/ ,. ‘ Asett 9,:: ) . - "-':";:; (
I R B 7. :Bipul Phukan, © LSFA (MT) - R

fesi DS T 207 il I this ‘connettion your: 8ignal’Nu.ARC/Ceord/8/89 1 .
B datad323/06/99‘may'be”referracﬂto;ﬂrha’rspraasntation*fﬂﬂbﬂ?
mode by the officinle ars sent harewith for neceunary ¢ &
i ‘e +, - wctlenat your ond uith nate that thay have joined thia'
% e fwpmae. - bose oo trantfor and not filed any patition in CAT. o
o o o extending tho,bonafit.‘-Ihg.dug;;ion Kon may ploase - . :
iy . ' , bu communjcnted,” st 'J;; :>."*ih.ﬁ.ﬂ-,u.ﬁ.'ff.
ks - ) L
( VoK. NAITHANT ) R
SENIUR FIELL OFFIEER (R) i i
€ncl : A3 Sragad. For. ASSISTANT DIRECTOR (abMN) ® - ¢

C e SO

TS

1

To : : : ‘ . , _ P
Tho Aasistant Director (NGO), ’ o
ARC HQrs., New Dslhi. : :

-
0 r.p.r,f.- T-‘u

» . c . F— .
g . . P

CWRW

Joma/ S :
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4{7 — ANNEXU =T

—

-Mw *
. ® - . o

R .'...'-.-~:_,,-.._'..~.

. . vy tpe = LI

_ No. ESTT/DON/CAT/ON-245/95- | '*ISQ
. 0/0°tho Dcputy Director (Admn)

.2
?

Aviation Ressarch Centce
. Government."of Indip
o : : Post : Docm Dooma 3 JU6 154%
R U TP D;st .~Tinauk1a i (ﬁssan)
S S L, "
’ Datod the, QlthIC}7
o e . '-"“' N * - '-."',"' vt " ‘- .: ,I.."' ..;:..._.
' Sub Raquost for grant af- Rutinn A;lougnco e
. gg Lhﬁ Non- Lxucug;ya °fnPF. "o K .
YL

Tho folluuing orficialn uorking ot ARC. Doom
" Dooma. belonging to Non-executive Cadre havs suhmitted

.their’ representations. for payment of Ration Allouance .
at par uith tha othor oim;lar staff poated at this baso: Lo
B hgbhri .
1. Falguni Kar,  3T0-1 s
.2. S, Raju, - - JITO~-1 @ - : ' '
3. S.C. Prasad, 3T0-1 ’ _ 1
Cbs AWK, Acharya, J70-1 l
- 9. S. Panda, '©’ 3T0=-1 _ R
6. Me Ruth, . '_ . JTU‘.II' K . A e
“7. .9.B. Pradhan, © 170~ .-t LTl T e
. 84" G.B. Rath, - JTE~11 - s :
weee i, 9,.:-0. Mahanta, - JT0-11 L o
A .10. ﬂ Ko Daa' JTO"‘II . L. - . ) . , .
: 11.L C.N. Thamba, . . A/C psstt.. . ..-- & A
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" Annexure-IX.

No. ARC/Coord/1/99-1721.
AAviétion Research Centre
‘Directorate General of Security
(Cabinet Secretariat)

Eaét Block~V, R.K.Puram
New Delhi-110066.
Dated,the 25.11.99.

MEMORANDUN;

Sub ject s Grant of Ration Allowance to non-petitioners.

Enclosed please find a copy of Cab. Sectt. circular

instruction No.12/99 communicated vide their No.28/7/92-EA-III-

5036 dated 01.11.99 alongwith a copy of Ministry of Finance

(Expenditure ) U.O, No. C-228/E~-III(B)/99 dated 6.10.99 on

the above subject'fdr information and necessary action at

your ehd.

Enclos:-as above .

Sd/ -
Assistant Director (NGO)

Tos 1. XXX
2. The A.D.(A), ARC,Charbatia,Doomdooma and —m—-—

3. File copy
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Guwunati ?ﬁ?fi‘ . . 5;;‘,
In—the CentTal Administrative Tribunal Q[ 7§
£ v
-~ Guwahati Bench $:$ Guwehati. ~ . £
°
<iLw

Original Application No. 120/2000

Shri Niranjan Sameal & 63 otherse.

eocoe Applicantsc
-~ Versus=~

Union of India and otherse.

eses Respondentse.

( Written Statements filed by the Respondents

No. 1 t0 4 ).

The Written Statements of the abovenamed

Respondents are as follows ¢-

1. That the O+Ae No. 120/2000 ( referred to as
“application®) has been admitted by this Hon'ble Pribunal
for hearing and the respondents are directed to file
their written statements in the case. The respondents
have gone through the application and understood the

contents thereof.

2 That the statements made in the application,
save and except these which are specifically admitted,

are hereby denied dby the respondentse.

3 That with regard to the gtatements made in the

pPara 1 of the application, the respondents state that the .

allegations are not correct and hence these are denied.

Contdee- 02/"’
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In fact, most of the applicants have never applied for
such alloyance to the respondents and none of then was
a party in the alleged O.A. No. 243/95 . Hence, they

d can not get any such allowance automatically.

4. That with regard to the statements made in
Para 2 and 3 of the application the respondents have

no comments to make.

5 That with regard to the statements made in
rara 4.1 to 4.7 of the application, the respondents have

no comments.

6 That with regard to the statements made in

Para 4.8 and 4410 of the application, the answering
regpondents state that the petitioners had joined their
duties at ARC ( Aviation Research Centre), Doomdooma on
transfer and their claims for payment of Ration Allowances
had been taken up with the competent authority. But on
receipf of the comments from the Cabinet Secretariate
vide their Noe. 28.7.92-BA-I1IXI-5036 dated 1411.99 and
Ministry of Finance (Bxpenditure) UL. No. C=228/B-1II(B )/99
dated 6.10.99, the benefit could not be extended to the
applicant in terms of the order dated 14696 passed in
O.A. No. 245/95. By the abovementioned ecommunication,
it was conveyed " that the benefit of Judgement of the
CeAoTe ig given only to the petitioners and the same is

not antomatically extended to the non-petitioners. This

.policy is being adopted uniformly in all cases®™.

con'tdoa ° 003/-



The copies of the said comments dated 1.11.99
and 6.10.99 are annexed as Annexure~ Ry and R,

respectively.

7. That with regard to the statements made in para
4.9 of the application, the answering respondents state

that the applicants have themselves admitted that all of
them have not yet made any representations in this wegard
and only a few of them 2one so. The representations file

by those were under consideration of the competent authority .

8. That in reply to the stétements made in para 4.11
of the application, the respondents state that in view of
the averments made hereinabove explaining the a¥r correct
position, it is incorrect to say that the applicant are
illegally and arbitrarily deprived of the Ration Aliowances
othervise due to them. 8Since the existing orders and
instractions as awvailable with the respandenfs as a policy
Decision, the respondents can not extend the benefit of

Ration Allowances to the applicants.

9. That with regard to the statements made in para
5e% to 5.111, the respondents mtate that there is no such
ground that would justify payment of Ration Allowances

to the applicants. In view of the policy decision of the
respondents, the action of the respondents would not amount
to violation of the provisions of Article 14 and 16 of the
Constitution of India as no Court wil% interfere with the

policy decision of the Government.

Cfmtdo..-.4/-
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10, That with regard to the statements made in

para 5.1V to 5.VIII, the respondents state that as stated
hereinabove, the judgement and order passed by the CAT is

f binding on the respondents only to the extent of the
applicants in the application, non-applicants cannot get
the benefit automatically. Moreover, in cases vhere the
Hon *ble Supreme Court left the matter/issues undecided,

the SIL? being dismissed for delay, the CAT's judgement on
gsuch dismissal can not be held to be decided by the Hon'’ble
Supreme Court on merit. More so, when there is a policy
decision of the Govemment to not to give benefit to non-
applicants, the benefit can not be extended to such appli-
cantse The Hon'ble CAT in O.A. 245/95 also no vhere stated
that the judgement shall be applicable to all including the
non=applicants. Therefore the grounds shown are no grounds

and these can not sustain in lawe.

11. That with regard to the statements made in
para 6 of the application, the respondents states that
all the applicants have never approached to the respondents

except a2 few and their cases were still under consideratione

12. That kx the respondents have no comments with

regard to the statements made in para 7 of the applicatione.

13 That with regard to the relief sought for as
in para 8 of the application, the respondents state that
the applicants are not entitled to any relief whatsoever

and the application is liable to be dismissed with cost.

Contdeeceo
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14. That in any view of the facts and circumstances
of the case, the application is liable to be dismissed
with coste The respondents hereby also cravé the leave

of this Hon'ble Tribunal to allow them to file such addi-
tional written statements, documents/record if so warranted

or required during the course of hearing of the applicatione

In the premises aforesaid it is
fherefore prayed that Your Iordships
would be pleased to hear the parties,
peruse the records and after hearing
the parties and perusing the records
shall further be pleased to dismiss
the application with cost and or such
other order‘that Your Iordships may

deem fit and proper.

Verification eecccccee



= G G eEs Wy e e e A v e G

I, Shri Subhash Chanrdra Kuckreja » Presently

working as DPeputy lirecter(Admn) . ARC, Poem Doema
being duly authorised and competent to sign this veri-
fication, do hereby solemnly affirm and verify that the
statements ;nade in para | § and F %o |2
are true to my knowledge and belief, those made in para

Q) being vmatter of records are true
to my information derived therefrom and the rest are my

humble submission before this Hon'ble Tribunal.

ind I sign this verification on this (O th
day of Jug, 2000 at Guwshetis Doomolooms

Deyponent .

( SUBHASH CHANBRA KUCKREJA )

D.D. (Admn.)
foaraa nggaT &,
Aviation Reseaich Centre
EH gH!

Dogm Sonmv



T

v.:_.n { SRR )I:.. -“:»“‘qﬂ'
AR .ovr,mm::m'xu. m\‘
R ANt
\ m -m’.(m:m;.‘da )
HAHJ/ﬂUnhthQU

IndFa Ao py e pray FExpondituroe):
--:9.11/9‘) duu.d-c 10”,‘)9 Lauutlxnu’bunq[.\.\'“‘ :
~CAL u,.»ruvu.wonl" »Lo*‘t.ho.-.pul.a.u onux‘:: .’..uu.l
«-no(".'uuLouuL1c:ul.l, \.omlod' Lop
unrlg . llo'.':'."//..w». §
H.Mu]mm.‘/ l‘/\..(b) “royv? ‘ul;m\."‘ L““hluhor
:,\lnm’.lld'rl;o :adop\.od» Lm.mformlyhln
SEerehans
»» bnuuf L ,of o ulu)'\'“

:'nu

o 0y

Y l\‘uf u., a}.-
Ve meu., .ud muL

. nAlULj.C‘:‘

'-“‘umpl .m“

.('*-l)u gL
l

A Py

e
'

(A ey

UJ:\‘:." :e'




.
lll IH\_L:.;',; R

o e llt _" 'c,t'i. -
'Olsllu. bc':gélli'v’(’)( urdx:f;u( (Lc‘( uuu (o' ff.'.c:“f”‘\'1-3'515‘:,.1‘-. 'Agm ullg‘,y/_ho"\vuc non s D k

) petitioncrs? :piO.A . hlul , (,ul("ll"Banh.. o

LIt X

.. PR

(. nuum.lm.llly" 'lhu‘m;n‘ﬂ\.lmonu...."llu-a puh y n. b m;, '

. adaoped umlmmly inalt the eus -:;., ¢ nlunul :u.u. e n-quu(qd.nql o un':uu'-l_hu"bcl_\ul'nl . I ' '
ol Ouder ol the CAT 1o (e OB peliune s in Hu: |m: e ‘:;.l:.'(t. '.C.Illill\—'( .\‘u(-u.";.s-v. C '_. - . .

: ‘!i. iley tequentad ot the reazong 10 not Ulll:lii;illll' lh(;'k ;\pp'm;.l ol this Minis iy - ] t ,
U while nnplun coling lH., Ju(llull 0 ul C/\l"Cuu.\h licnch in OA Nu 3136 and o
Supreine (.u.ul mdbcn cn i ( Al /\ppcul No 1.:(://'/! . S ' : n

U'h\ll(\) ) :
.H)v(lu.l“-h) R

oL

P
o‘.'\'
AR
emterer be Vom s

(R
R

‘emeanelome -t sy
s —

. v e

oy

.
L.
o e S 35

e

. -




